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appointed every five years take into acc-
ount the various developments, so that
at the end of five years the necessary
adjustments are made, so that the funds of
the Centre are shared with the State
Government.

SHRI D. N. TIWARY : Have there
been any instances in the past where the
debts of the States were written off by the
Finance Commission or the Central
Government itself, and if so, whether the
Government would think of writing off the
loans of those States which are in a bad
financial position, where the per capita
income is below the average ?

SHRI H. M. PATEL : The State has
to present its position before the Finance
Commission, and the Finance Commission
takes full account of all that and makes
appropriate recommendations. At the
same time, when there are special difficul-
ties, the Central Government itself takes
them into consideration and makes addi-
tional allocations or even reduces the debt.

SHRI D, N. TIWARY : I wanted to
know whether in the past in certain cases
loans had been written off cither by the
Finance Commission or by the Central
Government itself,

MR. SPEAKER : That is a matter
available In the records.

SHRI H. M. PATEL : The Finance
Commission would not have written off.
They would have recommended the
necessary adjustment, I have no infor-
mation as to whether the Central Govern-
ment itsell has wirtten off anything in
the past.

Wage structure

+
#*724 SHRI M. [RAMGOPAL
REDDY:
SHRI JANARDHANA POO-
JARY

Will the Minister of FINANCE be
pleased to state:

(2) whether Government have consi-
dred the question of having regional
wage structure instead of a WNational

one; and

() if so, the hroad conclusion reached
by Government?

THE MINISTER OF TFIANANCE
(SHRI H. M. PATEL): {a) and (b}
The Government of India have appointed,
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in October, 1977, a Study Group on
Wages, Incomes and Prices, which
inter alic would consider the following

issues:

(&) What should Dbec the minimumn
wage and what should be the norms
with reference to which the mini-
mum wage should be determined.

{i2) Whether the minimum wage
should be wunifrom or could he
different as between  different
States/Regions.

(iii) What should be the rclevant
criteria for determining the diff-
crentials between minimum wage
and maximum wage and whether
the ratio between minimum-maxi-
mum wages should be uniform,
or could be different in the diferent
States/Regions.

The Government would like to await
the receipt of the Report of 1the Study
Group before formulating its views cn
the matter. The Report of the Study Gicup
is expected shortly.

SHRI M. RAM GOPAL REDDY:
Here the question s whether the Govern-
ment has any idea about fixing norms for
the different regions, but he says that
Government will only wait for the report.
By what time does Government cxpect
to get the report.

SHRI H. M. PATEL: I have already
said that the report is expected wvery
shortly. If it gives the report according:
to the time originally given to it, it should
be with us by the end of this month,
if they ask for extra time, it may he &
few weeks or more. But they have
yet asked for any more time.

SHRI M. RAM GOPAL REDDY:
Whether the Minister is making any
representation te this Committec or the
Committee takes representaions from the
employers, employecs, etc. Whether
Government has got any views to convey
to this Committee.

SHRI H. M. PATEL: This is a study
group which has been appointed. This
study group did invite the trade unions
to come forward and put forward their
propositions. I understand that the
trade unions have not responded to this.
To study these things, they ere free
to consult anybody else. But I do not
know how they have proceeded.

Government has appomted this com-
mittee. This s a study group. When
its report comes to us, then the question
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whether the Government should consult
-trade unions or other interests, will
.arise.

SHRI JANARDHANA POOJARY:
The scientific studies both official and
non-official  bhave conclusively proved
that the share of the workers in terms of
“wages as well as other emoluments in
the total cost of production has been
declining whereas theindustrial production
has been increasing You also know that
the earning of the workers has been
further corroded in relation to the cost
of living. The hon. Minister has referred
to the study group. You know that
all the central trade unions have boycotted
this study group by saying that it is
composed of past and present bureaucrates
and the approach of this study group is
bureaucratic and sclution would also
be burcaucratic. In view of the fact
that these trade unions have come to a
dfimite conclusion that the setting up of
this study group and also the composition
of the study group is an attempt to iniate
a wage freeze in the public sector under-
taldngs, whether the Government is
thimking of winding up of this Boothallin-
gam Study Group.

SHRI H. M. PATEL: The hon.
Member will be plad to know that the
‘Government has no such intention and
1s awaiting its report.

TTe TWAT {77 : Memeg TFIIT, &7
faanar o awaa SRR ST oag
Tzl e fagad fran 2, Famar 2od 7%
T6E™ ¥ 9g Frd I T T & @12
fz §9 FH—7g TSI T UF TR
¥ ST vty frangt & s &
T AT AFT F AL F o fa=rz 7 ?
FAT FAFT A AT & 6 I T
T T FEFTE ud wnArg st 7
FTH FL T FAATIAT &7 OF T X F
faw sem s Faq fasdar @ w@r
AT 5 ) TN F TW AT FF T} ATE
WA W Az arq WET FLT FT AT
agfe #4 ? .

SHRI H. M. PATEL: Certainly, the

study group will go into that aspect
also.§

SHRI DINEN BHATTACHARYA:
Whether the Minmister will kindly reply
that all the trade unions have hoycotted
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this study group and they have not
submitted any memorandum to this
study group because the intention of
the Government to set up the study group
is to freeze the wage in all spheres, both
the public and the private sectors.

SHRI H. M. PATEL: It is quite
correct, as I said already, that the trade
unions have not thought it fit 1o submit,
any memorandum or meet the study
group. It is unfortunate that they should
have made up their mind that the intention
of the study grioup is to bring about a
wage freeze,

SHRIKANWAR LAL GUPTA: What
was the background for sctting up of this
committee? Will the committee lock into
the principle of mneed-based minimum
wage? Do you agree to principle with
the problem of need based minimum
wage.

SHRI H. M. PATEL: The very first
term of reference is what should he the
minimum wage. As to the circumstances
which led to the appointment of the Study
Group, the fact was that a number of
distortions had entered into the entire
wage system. For instance, there were
some public sector enterprises where the
wage level was extremely high, higher than
the rate of salaries as well as dearness
allowance of the Central Government
employees.

MR. SPEAKER: The question is,
whether the idea of evolving a need-based
wage was behind the setting up of the
Study Group.

SHRI H. M. PATEL: The minimum

wage is the very first term of reference.

SHRI KANWAR LAL GUPTA:
The Minister should know that the
minimum wage and the need-based wage
are two different things, The Minis-
ter should understand that there is a
difference between the two.

SHRI H. M. PATEL: The Study Group
will consider all the aspects as to what
should bethe nature of the minimum wage
and on what basis it should be done.

SHRI KANWAR LAL GUPTA: My
question was different. ......

MR. SPEAKER: I am putting your
question. The  question was, whether
the idea in appointing the Stucdy Group
was to cvolve a need-based wage.

SHRT H. M. PATEL: As T said, the
very first term of reference is what should
be the minitmum wage and what should
be the norms with reference to which the
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minimum wage is to be determined;
We expect the Study Group to tell us
om what basis it will be done, whether
it will be on the basis of need-based or
any other basis.

MR. SPEAKER: Next (uestion.
(Interruptions) DVon’t records

(Inierruptions)**

SHRI H. M. PATEL: The question
put by the hon. Member, Shri Kanwar
Lal Gupta, is covered in the terms of
reference.  Whether it will be need-based
or not is also a point which the Study
Group has to consider.

MFR. SPEAKER: Next Question. (In-
terruptions) Don't recorda

{Interruptions) ¥

W &Y F T FEHY

*728. Mo WEHY ATTAN W=
a7 AP @ AfE g A6@i)
agwitean adt freafafas a@sE &
F1AT 0F 39307 q91 ITT 9 @I Fr
Fqr FLT F ;

(F) 71 @@ Far &1 gET
e Faf 7 7T THT A4 FA T FFAAT
g

(=) 1 wrardT qi= At # @y
A FT FAET 20. 12 FF a9 &
FaqEar ¢ 99 fEgasraqa 31 50
ARG =T I F[ AANA & ; A

() afe g, a1 w7 &1 FT &
AT T qFA-g H A/ AT HisAZHL
R w73 O & fad dmT A owd A
FF QU AT AT g7

rforen qat amfer afe iz wg-
Ffcar WAt § o7 Hat (ot gwor
TR MaN) : (F) I Fam fFaedi
HFRAFA & IJUET F I9 997 GF Wiw
o FW TT LZF B AFATFAT F, AT AR
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fraeat &1 samT agw ¥ fau &2
TT I FF AT HIGT T FTF |

(&) smrg v e m gmat &
TAEIET 34 AT ArZ &F 1 FFATT
arfg® ggaTaa @oa w1t ga9T § @w
1 FT AT FeqRHA 23 T 26 AME
el =7 & qEATT RAOA QLY qfas
g

() awaTy FAT AT QU FIA F
oty ey =t 7 ST FRRaTgEs fHan
1@ g THE mema, feamet &
TreaTeT 7 GrT faggat @i aal =1
TR TZM F fA8 deaFre HIT geT-
Fram I dare fay oy & famd
oh qEl & ag-ay ¥ owine §——
(1) fafam qur afafaw Gt F gak

ATATT 7 IGT ¥ faa &G

wfq gaRTT IWTEFAT AGHT |

(2) ¥4t Taars af @Rl & |eawa
e g7y &9 H IYAe"  GHTTWT
® IR & fafaa see) &
TANT AX AT

(3) wg &0 F AT wWEF IS
FATET FEH F HIET TG

(4) atg gTET ITEY F o-AT AA
F Wt gas foy faaw &9
¥, 9gT AT §7 qgd a9 TR
I gars s w

(5) wwuT qeq fraifa & qa
37 HAT 9T 39 @¥EA & fad
g FIAT|

{6) #fy faam & wgw foeen fawm
FTARAT TTT AT F7517 wrgrfoe
AT F Traeq THIOEg A

+3Not recorded





